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CENTRAL 'ADMI~ISTRATIVE TRIBUNAL 
PRINCIPAL BENCH 

OA No. 

New Delhi this the 10th day of November, -:r~r-~'"'1 
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Hon'b1e Smt.Lakshmi swaminathan, Vice thairman (J) 
Hon' b 1 e sr-lr i s. A. si ngh, lll~nrber CA) 

Sat.ya~i -i r- s-i rigf-t, 
s;o Shr1 Har Phool Singh, 

.R/0 D-6/10, Brijpuri, Oelhi-94 
?. :-·, .. -. l -: .-.. -. ,-. + 
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(By Advocate Shri 

1 . n-~e er-~ airman, 
Delhi Development 
Vikas Sadan, New 

VERSUS 

Autrwr ·i ty, 
De lt,1i. 

2. The Director (Personnel), 
Personnel Branch No.IV, 
V1kas Sadan (DDA), New Delhi. 

0 R D E R (ORAL) 

(Hon'ble Smt.Lakshmi swaminathan, Vice Chairman (J) 

Heard learned counsel for the applicant. He submits 
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by the respondents 1.e. officers of the Delhi 

Development :.-.. -.+ 
i il..l L· 

not if i ec.i to come within the jurisd1ction of the Tribunal 

sect i on 1 4 ( 2 ) of t rle Ad m i n i s t rat -~ v e T r1 txm a 1 s A -..:... 

ACL., 
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2. the c i rcurnstance:;, T lo-• 

.lll above 

Goyal, learned counsel seeks permission to withdraw the ~· ' .. )A) 

legal forum. 

In view of the above, OA ""I.-. 
10 

withdrawn. Registry to retain one set of the documents for 
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, Cll~Cne;e\ to 

(" S.A.Sin r:t 1 

Member 

and return other papers of the OA to the 

proceed in accordance with law. 

( Smt. Laf\Sr-mii swarnina~ 
Vice Chairman (J) 
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